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TErE ADMINISTRATIVE TRI@@~NAE' < :. (Af,&~D MENT) 
' !  <),. , 

. . ; .  ACT,. 1987 . ,,, ,! 
. . 

[22nd December, 1987.1 

'An Act further to amend the Adfiinistrative Tribunals Act, 1985. 
3 r , r 

BE it  enacted by parliament in the Thirty-eighth Year,of the Republic 
of India as follows:- 
, I' . . . .  . . . .  

I . ! ,  , .;;.,.:>: 1: .... : . ,  ,1:> . . .  ;, , !  . .  . . 

1.3 ii i 1. .%$: ~ = t ;  j4ay be called ', the .Admi.nistr,&iyg: - ~ r i b k n i l ~ .  , (Amend- 
ment) Apt, 198;7. . -. . . . .  . ; . .  . ! . .. . . : , *: ; " '  ;..li 

13 of 1985. 2. In ,  section 2 of the Administrative . .  Tribunals Act, 19851. (hprein- 
j . ~ . ; : ~ i  . : . . i!~:. , 

after referred t o  as ' k h ~ '  &incipil 'Act) : clause , Ye), after :the words. 
"any High Court", the words "or courts subordiriate thereto" shall be 
inserted. 

" . . , : '3 qd se.cct" . . 

. . , .  ~ d h  . 6 :., of .thb I : .  brincipji . , . ~ c t , -  . .  , . . ! .  . . 
.+*..!,. , ' 3 !  , , . .  T ~ : 

i >.! i < : (a):. in sub-~ylipn. (1), . the  word,. "or" occurring at: the  end of 
. . . I .  , . clays? , i b )  and plause:. (:c) shall he  ,omitted;. ! .  

' 
(b) in sub-section (2), for clause '(a), the following cl6use shall 

, ! be substituted. namely:- 
. . .  ri[I!. ' 1 ) .  . < < <  ' i . :$,]::'), . i 

"(a) is, or has been, or Is qualified to be, a Judge of a High 
Court; or"; 

(c) for sub-section (7)) the following sub-section shall be sub- 
stituted, namely: - ! 

" (7) No appointment of a person possessing the qualifica- 
tions specifikd in this section as thme Chairman, a Vice-Chairman 
or a Member shall be made except after consultation with the 
Chief Justice of India.". 

4. For section 8 of the principal Act, the following section shall be 
substituted, namely: - I 

"8. The Chairman, Vice-Chairman or other Member shall hold 
office as such for a term of five years from the date on which he 
enters upon his office, but shall be eligible for re-appointment for 
another term of five years: 

Short 
title. 

Amend- 
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,?mend- 
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! Provided that no Chairman, Vice-Chainnan or other Member 
shall hold office as such after he has attained,- 

(a) in the case of the Chairman or Vice-Chairman, the age 
of shty-five years,  and . I 

I 

(b )  in the case of -ahy other Member, the age of sixty-two 
years.". \ 

I Amend* 5. In section 29 of the $ri(nkipal Act, after sub-section (5), the follow- 
ment of ing sub-sections shall be inserted, namely:- , 
section 29. 

" ( 6 )  Every case qending before a Tribunal immediately 
before the commencement of the Administrative Tribunals (Amend- 
ment) Act, 1987, being a case the cause of action whereon it is 
based is such that it would have been, if it had arisen after such 
~eommencment, within the j~urisdiction of any court, shall, together 
with tqe records thereof, stand transferred on such commencement 
'ta such eoMt. 

(7) Where any case stands transferred to a court under sub- 
section 4 8 ) ,  'that -eoU~t Way 'proceed to deal with such case 'Trofn, the 
stags which was reached before i t  stood so transfe'rred.". 

Insertion 
of new 
section 
36A. , 
Power to 
make eules 
retr0& 
pectively. 

6. After section 36 of the principal Act, the following section shall 
bk 3nserted, namely: - 

"36A. The power to make rules under clause (c) of sub-section 
(2) of section 35 or clause (b) of section 36 shall include the power 
80 mlah such rules or aliy of them retrospectively from 'a date not 
earlier than the date on which this Act received the &sSent of the 
President, but no such retzospective effect shall be given to any 
such rule so as to prejudicially afYect the interests of any person 
to whom such rule may be applicable.". . . 


